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ORDER 

A.K.Chatterjee, VC 

The applicant N..1 is the widsu of Ex—Binder Cr. II, G.I. 

Press, Santragachj who died in harness in 12,3,87 leavinQ behind 

his wife, the applicant N..1 and two daughters one if tjhen is applicant 

No.2, The applicant N.,1 made an application for csmpass jcnate  

appointmentthe.a1jcantN,,2 in 7.6.88 and alsa on subsequent 

dates. No w  the respondentg have riled the reply which reveals that 

in 183,94 a cemmunication has been addressed to the applicant N.,1 

by 	Assistant Direct.r. of Printing which is Annexure R/2 to the 

reply, This shows that the No 	if the applicant No,2 has been included ,I- 	- . 
iflithe post of' Group '0' and,th ca8e 	 will be 
Considered in its turn subject to availability  of vacancies in the 

compassionate appeintment quite, In Such cireumstances hearing the 

Ceunsel for the parties we dispose of the application with a direction 

upon the respsndents to cinsider the case  of the applict Ni,2 an 
C Ompassionate appiintment subject to availability of vacancies, N. 
•rder as to cists, 

I9EFIBER(A) 	 VICCHAIRAN 


